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AUTHORITATIVE ENGLISH TEXT

Bill No. 32 of 2011

THE HIMACHAL PRADESH PUBLIC PREMISES AND LAND (EVICTION AND
RENT RECOVERY) AMENDMENT BILL, 2011

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Public Premises and Land (Eviction and Rent
Recovery), Act, 1971 (Act No. 22 of 1971).
BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year

of the Republic of the India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Public Premises and
Land (Eviction and Rent Recovery) Amendment Act, 2011.



2. Amendment of section 2.—In the Himachal Pradesh Public Premises and Land
(Eviction and Rent Recovery) Act, 1971, in section 2, in clause (e), in sub-clause (i), the words
and sign “or a Wakf property, registered with the Himachal Pradesh Wakf Board” shall be
omitted.

STATEMENT OF OBJECTS AND REASONS

In order to ensure that the Wakf properties are kept free from any encroachment or illegal
occupation, these properties were brought within the ambit of the Himachal Pradesh Public
Premises and Land (Eviction and Rent Recovery) Act, 1971 vide Act No.18 of 2007, but this
attempt did not brought desirable results and promoted further litigations between the Wakf
Board Management and the occupants of such wakf properties and resultantly, the harmonious
relationship between the Wakf Board and it’s tenants kept deteriorating. Moreover,
administration of these properties under two different Acts i.e. the Himachal Pradesh Urban
Rent Control Act, 1987 and the Himachal Pradesh Public Premises and Land (Eviction and Rent
Recovery) Act, 1971, has led to the duality of actions at various levels. Over and above, the
State Legislative Assembly has also passed the Himachal Pradesh Urban Rent Control
(Amendment) Bill, 2009, making the provisions of the said Act more viable and acceptable to
the Landlord and the tenant as well, which would be equally applicable to the Wakf properties.
In the light of the above, it has been felt expedient that the Wakf properties are brought out of
the ambit of the said Act by suitably amending clause (e) of section 2. This has necessitated
amendment in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.

(MAHENDER SINGH)
Minister-in-Charge.
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